IN THE SUPREME COURT OF INDIA

CRIMINAL APPELLATE JURISDICTION

CRL.M.P. NO.16266 OF 2013

IN
CRIMINAL APPEAL NO.1503 OF 2012

Central Bureau of Investigation Appellant(s)
VERSUS
Amit Bhai Anil Chandra Shah Respondent(s)

and Another
ORDER
Heard both sides.

The petitioner/respondent No.1 herein has filed the criminal
miscellaneous petition to modify the order dated 27th September,
2012, passed by this Court in Criminal Appeal No.1503 of 2012, by
deleting the condition incorporated therein, which requires the
petitioner to mark his presence on every alternate Saturday of every
month before the Central Bureau of Investigation.

In support of the above petition for modification, the
petitioner has stated that all along he has been complying with the
said conditions and it is also stated that the criminal case has
been transferred to Mumbai. It is also brought to our notice that
the case has been committed to Sessions Court. In addition to same,
the petitioner has informed that now he has been elected as a member
of the Gujarat Legislative Assembly and has also been appointed as
the General Secretary of Bhartiya Janta Party.

Taking note of the materials placed and in the absence of
any complaint made on behalf of the C.B.l. that after the order
dated 27th September, 2012, no untoward incident occurred at his
instance, we are inclined to modify the said order. Accordingly,
the condition in the order dated 27th September, 2012, in paragraph
30 of the order is modified. The other conditions shall stand.

The criminal miscellaneous petition is disposed of.

(P. SATHASIVAM)

...................... J.
(RANJANA PRAKASH DESAI)



New Delhi;
August 12, 2013.
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CRL.M.P. NO.16266 OF 2013 IN CRIMINAL APPEAL NO.1503 OF 2012

CENTRAL BUREAU OF INVESTIGATION Appellant (s)
VERSUS
AMITBHAI ANIL CHANDRA SHAH AND ANR Respondent(s)

(With appln(s) for modification of Court’s order dated 27.09.2012
and office report)

Date: 12/08/2013 This Matter was called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MRS. JUSTICE RANJANA PRAKASH DESAI

For Appellant(s) Mr. Subramonium Prasad, AOR
Mr. Rajat Khattry, Adv.
Mr. Maheen N. Pradhan, Adv.
Mr. Ejaz Khan, Adv.

For Respondent(s) Mr. M.N. Krishnamani, Sr. Adv.
No.1/Applicant Mr. S. Udaya Kumar Sagar, Adv.
Ms. Bina Madhavan, Adv.
Ms. Praseena E. Joseph, Adv.
Mr. Shivendra Singh, Adv.
for M/s. Lawyer'S Knit & Co.

For R-2 Ms. Hemantika Wahi, AOR
Mr. Huzefa Ahmadi, Sr. Adv.
Mr. Ejaz Magbool, AOR
Mr. Mrigank Prabhakar, Adv.
Ms. Tanima Kishore, Adv.

UPON hearing counsel the Court made the following
ORDER

The criminal miscellaneous petition is disposed of in terms
of the signed order.

|(Chetan Kumar) | |[(Savita Sainani) |
|Court Master | |Court Master |

(Signed order is placed on the file)



